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The Himachal Pradesh Taxation (On Certain Goods Carried by Road) Act, 1999 



1 8. Validation and exemption 

19. Rcpealand Savings. 

SCHEDULE-I 

THE H I M A W  P W E S H  TAXATION (ON CERTAIN GOODS 
CARRIED BY ROAD) ACT, 1999 

(ACT NO. 16 OF 1999)' 
. . 

(Received the assent of the President of India on 19th August, 1 999 and 
. . 

. .  . was published in Hindi and English in RH.P.Exwa., datcd 5fi October, 1999 on 
. . , . .  . - . .  . . . pages 3743-3778.) 

An Act t o  provide for the levy 05 tax on certain goods carried by road in the 
State of Himachal Pradesh and to validate certain taxes imposed on 
the goods carried by road and for certain other matters connected 
therewith. 

BE it enacted by the Legislative Assembly of Himachal Pradesh in thc Fiftieth 
Year of the Republic of India as follows:- 

I .  Short title and extent.- (1) This Act may be called the Himachal 
Pradesh Taxation on Certain Goods Carricd by Road) Act, 1 999. 

(2) lt extends to Ihc whole ofthc State of Himachal Pradesh. 

2. Definitions.- In this Act, unless tbe contcxi otherwise requires,- 

(a) "appoin led day" means the day on which this Act comes into force; 

(b) "barrier or check-post" means a barrier or check-post established 
under section 5 of tbis Act; 

(c) "Commissioner" means the Cammissioncr appointed under section 
7 of this Act; 

(d) "distance covered or being covcrcd" means the total distance 
calculated from t hc fus t point fiom which goods are carried by road 
(by means of a meclianical vehicles, cart, animal and hwnan agency 
or any olher means, cscept railways and airways) to thc lasL point in 
Lhc S tnte; 

( "goods" mean the goods specified in coIunm(2) of Schedule-l or 
Schedule-11, as the casc may be, appended to Lhis Act; 

( "Government" means Ihe Government of Himachal Prades h; 
- 

1. Passcd in Hindi by the Hirfi~clid Prndesh Vidhm Sabha. For Statement of Objects 
and lleasons see R.H.P. Exiru.. dated 5th April, 1999, p. 1 171 and 1189 



(g) Lchpcctor" m e w  the person authorisd by thc State Government 
to collect tax in respect of any g o d s  and includcs c v q  
Govemmt senrant posted in connection with the collection oft ax; 

(h) "kilogram" means kilogram as defined in the Standard of Weights 
and Measures Act, 1 976(60 of 1 376); 

(i) "mechanical vehicle" means any mechanically propelled vehicle 
adapted for use upon roads whether the power of prapukiion is 
kansrzlittd therero from an external w internal source and includes 
a chassis to which a body has not b m  attached and a trailer; 

(j) "notification7'rneans a notification published in the Official Gazctte; 

(k) "Official Gazette" means the Rajpatrq HimachaI Pradesh; 

(I) "prescribed" means prescribed by rules made under this Act; 

(M) "Schedule" means the Schedule appended to this Act; 

(o) "State5'means the State of Himachal Pradesh, 

(0) "tzrx" means the tax levied under this Act; and 

@) "taxing authority" means any o E m  of Excise and Taxation 
Department not below thc rank of an Excise md Taxation Inspector 
appointed under sub-section (1) of section 7 of this Act and 
conferred upon hm the powcrs undcr sub-section(2) or invested 
with powers under sub-section (3) of section 7 for carrying out the 
purposes of this AG~. 

3. Levy and rate of tax.- (I) Subject to the provisions of t h ~  Act, there 
shall be levied and paid to the State Government a tax on every kind of go& 
specSed, in coIumn (2) of Schedule-I, carried by road by means of a mechanical 
vehicle, cart, animal and human agency or any other means cxupt rdways and 
airways. 

(2) Sucb tax levied on the goods specified in ScbeduleI, shall be payable 
for a &stance of every onc hundred and fifty kilometres or part thereof covered 
or being covered within the State and at thc following rates, namely:- 

(a) where the &stance covered does at the rate as specificd in 
not cxceeds 150 kilometres. column (3) of Schedule-1; 

(b) where the distance covcrcd or at twiw h e  rates specified in 
being covered exceeds 150 column (3) of Schedule-I; and 
Kilomebcs but does not excecd 
300 kilometres. 

(c) where the distance covered or at thrice thc rates specifisd in 
bcing covered exceeds column (3) of Schedule-I 
300 kiIometres. 



(3) On every kind of goods, specif3e.d in c o 1 m  (2) of ScheduleII, 
carried by road by means of a mechanical vehicle, cart, animal add human agemy 
or any other means, except raiIways and airways, at any h e ,  on or after the 17th 
day of July, 1976 but before the appointed day, there shall be deemed and always 
deemed to have been levicd and paid to the State Government, a tax for a distance 
of every one hundred aod i X y  kilornetres, or part thereof, covered within the 
State, and for the period mentioned in column (3) thereof and at the following 
rates, namely: - 

(a) where the distance covered does at the rates as specified in 
not exceed 1 5 0 kilometres. column (4) of Schedule-II; 

@) where the distancc covered at twice the rates spedied in 
ex& I50 Elomekes but does column (4) of Schedule-I; and 
not excced 300 kilometres. 

(c) where the distance covered at thrice the rates specified in 
exceeds 3 00 kilometres . column (4) of Scl~edule-I 

(4) The net weigh< value, volume and species of the goods for the 
purpose of assessment of tax shall be determined in the manner prescribed. 

&pIanation.- The tax levied under this Act shall be in addition to any tax: 
levied or leviable under the H h c h a l  Pradesh Passengers and Goods Taxation 
Act, 1955 (1 5 of 1955). 

4. Mode of payment of tax.- The tax payablc under this Act shdI be 
paid by every pcrson-in-charge of the mechanical vehicle, cart or animd in or on 
which the goods are carried or the person-in-charge of the goods, as the case may 
be, in the prescribed manner, into the Government beasury or State Bank of Lndia 
or to the taxing aull~ority of the district through which the goods are cairied 
subjcct to the condition that such authority shall issue him a receipt in thc 
prescribed form, in token of having received the amount specified therein. 

5. Establishment of check-posts or barriers and inspection of goods 
in tramsit. - (1) With a view to preventing or checking evas ian of tax under this ' 

Act, the State Government may, by notification, dircct fhe establishment of a 
check-post or the erection of a barrier or both on such road or roads as may be 
notified. 

(2) At every check-posl or barrier or at any other place when so required 
by an officer-in-charge of the check-post or barrier or any other officer not below 
the rank of an Excise and Taxation Inspector, the drivcr or any other person-in- 
charge of the goods, mechanical vchicle, animal or cart, shall stop the mechanical 
vehicle or animal or cart, as the case may be, and keep it stationary as long as may 
reasonably be necessary, and allow the aforesaid officer to examine the contents 
in the mechanical vehiclc or animal or cart by breaking open the package or 
pnckagcs, if necessary, and inspect all records relating to the goods cmied which 
are in thc posscssion of such driver or othcr pcrson-in-charge, who shall also 



firmish such other information as may be required by h e  aforesaid officer, and if 
considered, necessary, such oflficer may also search the goads, mechanical 
vchicle, animal or cart and the driver or other person-indarge of the mechanicaI 
vehicle or animal or cart of the goods. 

(3) The person-&charge of the g d s ,  mechanical vehicle, animal or cart 
shalI kaq~ with him the receipt in thc prescribed form showing the tax paid by him 
under section 4 in respect of Che goods being camid by him and produce: on 
demand such receipt before an officer-in-hge of a check-pos t or barricr or any 
other offlccr not below the rank of an Excise and Taxation Inspector checlang 
such mechanical vehicle, animal or cart at any other pIace. 

(4) If the person-in-charge of the goods or mechanical vehlcIe, animal or 
cart fails to produce the receipt as required under sub-section (3), the. oficer-in- 
charge of the check-post or barrier or my other officer referred ta in sub-section 
(3), as ~e case may be, shall recover the tax a t  the pl a ~ e  of inspection or check- 
post or barrier and issue him the receipt in the prescribed form. 

( 5 )  If the goods on which thc tax is payable under this Act, -are passing 
through ~e check-post or the bmier falling first in the course of bansit within the 
Stale, thc pcrson-in-chacge of the goods, mechauical vehicle, animal or cart may 
pay the tax at such check-pos t or the barrier and obtain a receipt, in the prescribed 
form, against such payment. 

6.  Exhibition table of tax and statement of penalties.- A table of the 
tzur authorised to be taken at the ofice of the taxing authority or at any check-post 
or barrier, shall be exhibited, in a canspicuo-us place near or in such office, check- 
post or barrier, IegibIy wtiften or printed in Hhdi and English words and figmes, 
to which shdl bc mcxcd, writtcn ur printed like manner, a statement of penalties 
for evading or refusing to pay the tax. 

7. Taxing Authorities." (1) The Statc; Govement may, for carrying out 
the purposes of this Act, appoint a Commissioner and such otber oacer or 
officers to assist him as it thinks fit. 

(2) The oficer or officers, appointed under sub-section (' I), shalt exercise 
thc powers of a taxing authority or such other powers as m y  bc conferred upon 
them and perfornt such duties as may be required by or under this Act, and have 
jurisdiction over such area or areas, and have such relation with one another, as 
may be prescribed. 

(3) Thc Government may, instead of appointing any person under sub- 
section ( I ) ,  itvest, by notification, my officcr of t l ~  Excise and Taxation 
Department, not below t l ~ c  rank of an Excise and Taxation hspmtar, to exercise 
any power under this Act and also spccify therein the area in which power is to 
be exercised and thereupon such officer or officers shall be dcemed to have been 
appointed under sub-section (1). 



(4) All persons appointed under this Act, shall be deemed to be public 
smvants within the meaning of section 21 of the Indian Pend Code (45 of 1860). 

8. Assistance to Lnspectors and other taxing authorities.- AU Police 
Officcrs shall be bound to assist the Inspectors and other taxing authorities, when 
required, in the performance of their dutics under this Act, and for that puqose, 
shall have the same powers which they have in the discharge of their ordinary 
police duties. 

9. Recovery of tax in case of refusd to pay or evasion.- (1') If the 
taxing autbarity having jurisdiction in the district or Inspcctur-in-charge of the 
check-pos t or barrier, as the case may be, is satisfied that any person carrylng the 
goods specified in the Schedules bas evaded payment of tax due under this Act, 
or such person has not made the paymmt of tax on demand, hc may, for reasons 
to be recorded in writing and after hearing the said person, order detention of the 
goods and also the mechanical vehicle, cart or animal carrying such goods for 
such period as may reasonably be necessary shall allow the same to procced, ody 
on the owner of goo-&, or his representative or the driver or other persopin- 
charge of the goods, mechanical vehide, cart or animal on behalf of the owner of 
the goods, making payment of the tax or firmishing to his satisfaction a security 
or executing a bond with or without sureties for s d g  a bond witb or without 
sureties for securing the amount of tax, in the prescribed f u m  

(2) In case, t he  person-in-charge of the goods or the mechanical vehicle, 
cart or animal detai ncd under sub-section (I)  fails to pay the tax due or, fumish 
a bond referred to in sub-section (1) within 24 hours of the detention of such 
goods, the taxing authority or the Inspector may cause the goods to be sold in fie 
prescribed manner. 

(3) The sale proceeds of such goods after defraying the expenses of sale 
and after deducting the tax shall be paid to the person-ineharge of the goods in 
the prescribed manner. 

(a) contrwcnes or abets the can~avention of any of the provisions of 
h i s  Act or the d c s  made thereirnder or any order or direction madc 
under any such provision or rule; or 

(b) coi~ceals the particulars of the goods carried or deliberately 
tbmishes inaccurate particulars of such goods, 

shall, on conviction, bc liable to imprisonment of either description which may 
extend to six months ar a fine which may extend to one thousand rupees or both 

(2) No Magisbate shall take cognizance of any offence under this Act or 
the rules made thereunder except on a complaint in rvriting made by an officer or 
authority auUlorised by the Commissioner, in this behalf. 



11. Composition of offences.- (I) The State Government may, by 
not5wtion in the OfficiaI Gmtte, authorise any officer, not below the rank of an 
Rxcise and Taxation Officer, to compound the offences committed undcr this Act 
and rules made thereunder. 

(2) The officer autborised under sub-scction (I), may compound the 
offence committed mdcr his Act by cbmghg either a s u m  of rupees one 
thousand or double the amount of tax, whichever is higher. 

(3) On papent  of the sum referred to in sub-section(Z), no further 
criminal proceedings shall be taken or continued to be taken against the person 
concerned in respect of such offence. 

I t .  Appeal. - (I)  An appeal shd lie to the Appellate Authority appointed 
by the State Govcmment in this bebalf, against any original order passed under 

. . ,  . - 
, , . . this Act, within sixty da'y of the passing of such order; 

Provided that no appcal shall he entertained by such authority d c s s  it is 
satisfied that  the amount to tax and penalty imposed has been paid: 

Provided further that such authority, if satisfied that the person aggrieved 
is unable to make such payment, may, far reasons to be recorded in writing, 
entertain an appeal without such papcnt having bm made. 

(2) Save as provided in section 13, an order passed by the Appellate 
Authority shall be final. 

1 3. Revision.- The Cornmissioner may, of his own motion, cd for the 
record of any proceedings which are pending before, or have been disposed of by, 
any authority subordirlate to him, for the purpose of s atisfymg himself as to the 
legal@ or proprieq of such proceedings or order made therein and may pass such 
order in relation thereto as he may tbnk M. 

(2) The State Government may, by notification confer on any officer 
powers of he Commissioner under sub-section(1) to be exercised subject to such 
conditions and in respect of such areas as may be specif~ed in the notification. 

(3) No order s h d  be passed under this section whch adverscIy affects 
any person unless such person has been given a reasonable opportunity of being 
heard. 

14. Refund.- The taxing authority, eithcr suo-mob or on application 
made to it, shal I, in t11c prescribed manncr, r e h d  any mount of tax or penalty, 
paid in cxcess of the amount due under this Act, to the person who-paid such 
amout  in access: 

Provided that ihc refund under this section s h d  be subject to such 
conditions as rnny be prcscribcd. 

15. Power to amend Schedule-I.- (1) The State Government may, 
subject to b e  condition of previous publication , add to or delete any goods 



specified in column (2) of Schedule-l and amend the rate of tax specified in 
colunln (3) (hercof and thcrcupon the said Schedule-I shall stand amendcd 
accordingly: 

Provided that the rate of tax shall not be increased at any one time by 

. . .  - .  ! more than 50% of llle rate specified in Schedule-I. 
, - .  - - - - -  -., . .. . . . 

(2) Every notification issued under sub-seclion (1) shdl, as soon as may 
be, aner it is issued, he laid on the Table oflhe Lemlativc Assembly. 

16. Bar of Proceedings. .- No suit, p~osecution or other Iegal 
proceedings shall Iie against any person authorised to act by or under this Act w 
the rules made thereunder for a n y h g  done, or purportiug to have b m  done, in 
good faith under this Act or tbe rulcs made thcrcunder. 

17. Power to make rules.- The State Government may, by notification 
in the Official Gazette, make mles consistent with this Act, for securing the levy 
and collection of tax and generally for carrying out the purposes of this Act. 

18. Validation and exemption.- (1) Notwithstanding mything contained 
in anjr judgement, decree, or order of any court or other authority to the contrary, 
any assessmcnL, levy or collection of any tax, on certain goods carried by road 
within the State (hereinafter in this section referred to as "aforesaid lax''), madc 
or purporting to have been made or any action taken or anyhmg done under the 
provisions of h e  hrnachal Pradesh Taxation (on Certain Goods Carried by Rond) 
Act, 1976(14 of 1976) and the Himachd Pradcsh Taxation (an Certain Goods 
Carried by Road) Act, 199 I (I0 of 1991) (hereinafler in this section xeferred to 
as "the said Acts") at any time, on or after the 17th of JuIy, 1976 but before t h e  
cornmenccrnent of this Act, shall be dccmed to be as valid and effective as if such 
assessment, levy or collection or action or thing had been made, taken or are done 
under the provisions of this Act and accordingly- 

(i) ~ I C  aforesaid tax assessed, levied or collected or pu rpohg  to hwe 
been assessed, levied or collected under the provisions of the said 
Acls before the commencement of this Act shall be dccmed to be 
and always dccmed to have been vahd1y assessed, levied or 
collectcd LI accordancc with law; 

(ii) no suit or other proceedings shall be maintained or continued in my 
court or before any auLhority for the rcfund of, and no enforccmcrit 
shall be made by any court or authority, or any decree or order 
directing the rcfund of any such aforcsaid tax which has been 
collectcd; 

(iii) recoveries, if my, shall bc made in accordancc k v i b  the provisions 
of thc said Acts oC a l l  amounts which would b a ~ e  been collected 
lhcrcunder as such aforesaid tax: if this Act had been in farce at all 
11-tnterial tinlcs; md 



[iv) anything done or any action taken ('including any d e  or older 
made, notification issued or direction gbcn or exemption granted or 
pcnalty imposed) undcr thc said Acts before the commencement of 
this Act shall be deemed always to have been validly done, taken or 
made in accordance with this Act. 

(2) Notwithstandiog anyding wntaincd in sub.-set;tion (I), any goods 
specfied ~II column (2) of he Schedule-Ii appcnded to this Act shaU bo exempted 
from the aforesaid tax when: such goods have been carried by road at any time, 
on or after the 17th day of July, 1976 but before the commencement of tbis Act 
and the aforesaid tax or part thereof has not been collwted on such goods on the 

. . gmunds that no such tax or part thcrcof codd have been Ievied or collected at that 
time. 

. .  . (3) For thc rcmovd of doubis, it is hereby declared that- 

(a) nothing in sub-section (1) shall be construed as preventing any 
pcrson- 

(i) from quesbioning, in accordance with the provisions of this 
A G ~  the assessment, levy or coUw:tion of the aforesaid tPr; or 

' 

(ii) from claiming refund of the aforesaid tax paid by him in 
access of the amount due fiom him under this Act; and 

@) no act or omission on the part of my person, before the 
commmcement of thrs Act, shall be punishable as an offence which 
would not have b m  so punishable as if tbis Act had not come into 
force. 

19. Repal and savings.- (I) The h a c h a l  Pradesh Taxation (on Certain 
G& Carried hy Road) Act, 1 99 I is hcrcby repealed. 

(2 )  Notwithstanding such repeal, anything done or any action taken 
(including any ntle, notification, order issued) undt;r the repcaied Act ;ball, in so 
far as it is not inconsistent with t h e  provisions of this Act, be decmed to have been 
done or taken or issued under the corresponding provisions of his Act. 

[See nib-sections ( I )  and 12j ofsection 3) 

sl. No. ParticuIiirs of the goods on which tax is leviable Ratc of tax 

1. 2. 3. 
- 
1. Apples c o n l a i d  in the boxes upto 10. Kg. 50 paise per box. 

capaciv 

2 Apples contnincd in boscs of more than 10 Kg Re. 1.00 per box. 
and i~pto 20 Kg. cspec.i$. 



3. Apples contained in any other packing or Ioose 

4. Mangoes 

5 Mandrin, Sweet Oranges including Kinnu 

6 Apricots, Peadles, Plums 

7. Grapes 

8. Bananas 

9. Pears 

10. Allother fruits 

11. Potatoes 

12. All other vegetables 

(iii) 

Forest produce:- 
Timber (Sawn, Hakries, Dimdimas, logs, 
Ballies and Rough Axed of All sizes. 
Khair Wood (including rots or in any 
other form) 
Fuel Wood and Chi1 Puipwood 
Seeds: 
Seeds of all forest species like Deadar, 
Kai1,ChiI and Broad leaved species 
Other Forest Produce: 
Bhabar Grass 
Bambo, Barberies,Ernblica offciztnale 
(Ambala fruit),Resin 
Diescorca, Saussure lnppa (Kuh), 
Retha. 

Centinna Karu (Kaur), Jurinca 
Macrorephila (Dhoop)Picrothiza 
Karrosa (Kaur, Karu). 
Juglansrcgia (Akhrot bark and hi t ) ,  
VioIserpens Violaedorata (Banafsha) 
and Cldgoza 

50 paise per 10 kg. or 
part thereof. 
50 paiseper 10 kg. or 
part thereof. 
50 paise per 10 kg. or 
part thereof. 
50 paise per 10 kg. or 
part Weof. 
50 paise per I0  kg. or 
part thereof. 
50 paise per I0 kg. or 
part thercof. 
50 paise per 10 kg. or 
part thereof. 
50 paise per 10 kg. or 
part thereof 
25 paise per 10 kg. or 
part thereof. 
25 paise per 10 kg. or 
part thereof. 

Rs. 45 per cum. 

k. 60.00 per quintal 

Rs. 10.00 per quintal.] 

Rs. 10.00 per I0  Kg. or 
part thereof.] 

Rs. 51- pcr quintal 
Rs. 2.00 per 10 Kg. or 
part thereof. 
Rs. 4.00 pcr 10 Kg. or 
part thereof 
Rs. 5.00 per 10 Kg. or 
part thereof 

Rs. 10.00 per 10 Kg. or 
part tl~ereof 

1. Item No. I3 subs. vide Not No. EXN-F(1)1194, datcd 15.12.1999, published in 
R.H.P.Exka., dated 15.12.1399, p. 4535-4536. 

2 Item Nu. 14 subs. vide ibid. 

3 Item No. 15 subs. vide ibid. 
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(vi) Carurn Carvi (Kda Zeera and Katha 

(vii) Rauweltla Serpantina (Rauwol fla) 

I [I 6. (a) Bricks 
2[(b) Bajri 
(c) Sand 
(d) Other minerds (excluclmg 

Barytes, Shale and Rock Sall). 
17. Cement 
[ 1 8 Brick bats 

4r19 Clinker 
20. Prepared explosive, safe5 fuses, detonating 

fuses, detonating caps, detonators and 
propellnnt powder. 

Rs. 30.00 per 10 Kg. 
or part thereof. 
Rs. 75.00 per 10 Kg. 
or part thereof.] 
Rs. 30per 1OKg.or 
part thereof 
Rs. 45/- per thousand.] 
Rs. 7.00 per ton 
Rs. 7.00 per ton. 
Rs. 7.00 per ton ] 

Rs.3/-per bag of 50 Kg. 
Rs. 221- per ton.] 
Rs. 70.00 per ton 
b. 5.00 pcr Kg. or part 
thcreof .] 

S~fiplanation.- For the purposa of this Schedule "Timber" means all wood 
whether cut up or fashioned or hollowed out for any purpose or not but cxcIuding 
fuel wood.] . 

[See sub-section (3) of section 31 

S1 No. Particulars of the goods Period Rate of tax 

1. Apples contained in boxes From 17.7.1976 50 paise per box. 
upto 10 kg. capacity. onwards 

2. Apples contained in boxes of From 17.7.1976 Re. 1.00 per box. 
more than 10 kg. and up to 20 onwards 
Kg. capacity. 

1 Iten1 No. 16(a) subs. vide Not. No. Em-F(1 1)4198, dated 7.12.99, published in 
R.H.P.Ex(ra., diitcd 9.12.1 999, p. 4400. 

2. Item No. 16@), 16(c) and 16(d) subs. vidc Not No. EXN-F(1)1/94, dated 
15.12.1999, published in lLH.P.E&a., daled 15.1 2.1999, p. 4535-4536. 

3. Item No. 18 item subs. vide Not. No. EXN-F(I 1)4/98, dated 7.12.99, published in 
R.H.P.HxZIa., daled 9.12.1 999, p. 4400. 

4. Itcms No. I 9 and 20 subs, vide Not No. EXN-F(l] 1194, dated IS. 12.1999, published 
inR.H.P.Estra., dulcd 15.12.1999, p. 4535-4536. 

5. Explannlion added vide No1 No. EXN-F(l)I/94, dated 15.12.1999, published in 
k.H.i'.Exru., dated 15.12.1999, p. 4535-4536. 



Apples contained in any olher From 17.7.1976 50 paisc per 10 Kg. 
packmg or loose. onwards or part thereof. 
Mangoes From 17.7.1976 to 25 paise per I0 Kg. 

21.8.85 or part thereof. 
From 22.8.85 50 paise per 10 Kg. 
onwards or parl thcrpf ,  

Mandrin, Sweet Oranges From 17.7.1976 to 25 paise per ZO Kg. 
including Kinnu. 21.8..85 or part hereof, 

From 22.8.85 50 paisc per 10 Kg. 
onwards or part thereof. 

Apricots, Peaches, Plums From 17.7.1976 to 25 paise per I I Kg. 
- 21.8..85 or part thcreof. 

From 22.8.85 50 paise per 10 Kg 
onwards or pwt thereof. 

Grapes From 29.9.76 50 paise per 10 Kg. 
or part thereof. 

Bananas From 29.9.1976 to 25 paise per 10 Kg. 
21.8..85 or part thereof. 
From 22.8.85 50 paise per 10 Kg. 
onwards or part thereof. 

Pears From 29.9.1976 to 25 paise per 10 Kg. 
21.8..85 or part thereof. 
From 22.8.85 50 paisc per I0 Kg. 
onwards or part thereoE 

All other h i t s  From 22.8.85 50 paise per 10 Kg. 
onwards or part thereof. 

Potatoes contained in bags ~ p t o  (i) From 29.4.78 to 50 paise pef bag. 
40 Kg. capacity. 21.8.85 

(ii) From 22.8.85 to Re. I/- per bag. 
7.4.86 

Potatocs contained in hags of (i) From 29.4.78 to Re 11- per bag 
inorcthan40Kg. andupto80 21.8.85 
Kg. capacily 

(ii) From 22.8.85 to Rs. 21- per bag. 
7.4.86 

.(a) Potaloes contained in other (i) From 29.4.78 to 50 paise per 40 Kg. 
Package or loose. 2 1.8.85 or part thcreof. 

(ii) From 22.8.85 to Re. I f -  per 40 K g ,  or 
7.4.86 part thcrcof. 

(b) Potatoes From 8.4.8G 25 paise per 10 Kg. 
onwards or part thereof. 

A1 l other vegetable From 22.8.85 25 paise per I0 Kg. 
onwards or part thcreof, 



15 Timber: 
(a) S a w  Hakries (All 

sizes): 
(i) Deodar, Swan, From 29.4.78 to 

Hakries, Dimdimas, 5.11.78 
rough axcd (All sizcs) 

(ii) Deodar, Walnut, From 6.1 1.78 
MapIe, Birdcheny, onwards 
Betula spccics 
(Bhojpattar), Aesculus 
indica (Khanor). 

(iii) K d  From 29.4.78 to 
5.11.78 

(iv) Kail, Sal From 6.1 1.78 on 
wards 

(v) Chi1 From 29.4.78 
onwards 

(vi) Fir From 29.4.78 to 
5.11.78 

' (via FirlSpruce From 6.1 f .78 
onwards 

(viii) Hombeam From 6.1 1 -78 
mrkee), Ash onwards 

(b) Logs (All sizes): 
(i) Deodar From 29.4.78 to 

5.1 1.78 
(ii) Deodar, Walnut, From 6.1 1.78 

Maple, Birdcherry, onwards 
Betula species 
(Bhoj pa tt ar), 
Aesculus indica 
(Khanor). 

(iii) Kail From 29.4.78 to 
5.1 1.78 

(jv) KaiI,Sal From 6.1 1.78 
onwards 

(v) Chi1 From 29.4.78 
onwards 

(vi) Fir From 29.4.78 to 
5.1 1.78 

(v i i) FirISpruce From 6.1 1 -78 
onwards 

(vi i i) Hornbean From 6.11 -78 
(Kkkee), Ash onwards 

Rs. 351- Cum. 

Rs. 351- C& 

Rs. 281- Cum. 

Rs.201- Cum. 

Rs. 521-CU. 



(c) Ballics (AH sizes): 
(i) Deodar From 29.4.78 Rs. 25/-Cum. 

onwards 
(ii) KaiI From 29.4.78 to Rs. 201- Cum 

5.1 1.78 
( i  Kajl, Sal From 6.1 1.78 h. 201- Cum. 

onwards 
(iv) Chi1 From 29.4.78 Rs. I 81- Cum. 

onwards 
(iv) Fir From 29.4.78 to ' Rs. 151- Cum. 

5.1 1.78 
(v) FirlSprucc From 6.1 1.78 Rs. 151- Cum. 

onwards 
(d) Khair: 

(i) Chipped From6.11.78io Rs.101-perquintal 
heartwood or 2 1.8.85 
billets of 
hcawood. 

(ii) Chipped (i)From22.8.85 to Rs.501-pcrquintd. 
heartwood or log 3 1.3.92 
iorm or roots or (ii) From 1.4.92 Rs. 751- pcr quintal. 
any othcr form. onwards 

(iiiii) Khair wood with From 6.1 I .78 to Rs. 5 / -  pcr quintal. 
barkinbilletsor 21.8.85 
log form. 

(iv) Khainvood with (i) From 22.8 -85 to Rs. 251- per quintal. 
bark in billets or 3 1.3.92 
log form or roots or (ii) From 1.4.92 Rs. 37.50 pcr quintal 
any other form onwards 

(e) Fuel Wood (i)From 6.11.78 to Rs. 0.75 pcr quintd. 
2 1.8.85 
(ii)From22.8.85 Rs.101-pcrquintal. 
onwards 

(f) Chil Pulpwood (i) F1on16. I I .78 to Re. I/- per quintid. 
21.8.85 
(ii)22.8.85 onwards Rs. 101- per quintal 

(g) Any other coniferous or From 6.1 1.78 Rs. 401- turn. 
broad leaved timber on\vards 

Seeds: 
Sccds of all forcst species like From 6.1 1.7X Rs. 1001- per quintal. 
Dcodar, Kail, Chll and Broad onwards 
leaved spccics 



17 Other Forest Produce: 
(a) Bamboo 

(b) Katha 

(c) Resin 

(d) Diescorca 

(e) Barberries 

( f )  C a m  Carvi (Kala- 
zeera). 

(g) Ernblica offcianale 
(Amb ala fruit) 

(h) Centiana Karu (Kaur) 

(i) Jurnca Macmcephila 
(Dhoo p) 

(i) From 29.4.78 to Rs. 1.50 per quintal. 
2 1-8-85 
(ii) From 22.8.85 to Rs. 5/-  per quintd 
23.4.9 1 
(iii) From 24.4.9 1 Rs. 1 O/- per quintal. 
onwards 
(i) From29.4.78 to Rs. 150 per quintal. 
23.4.91 
(ii) From 24.4.9 1 to Rs. 5001- per quintal 
10.12.92 
(iii) From 11.12.92 Rs. 2501-per quintal. 
onwards 
(i) From 29.4.78 to Rs. 12.50 per quintal . 

8.4.79 
(ii) From 29.4.79 to Nil 
23.4.9 1 
(iii) From 24.4.97 Rs. 201- per quintal. . 
onwards 
( i ) F m  29.4.78 to Rs. 141- per quintal 
21.8.85 @y>. 
(ii)From22.8.85 Rs.281-perquintal. 
onwards 
(i)From 29.4.78 to Rs. 1 Ol- per quintal 
21.8.85 @ry)- 
(ii)From22.8.85 Rs.201-perquintal 
onwards @v>- 
(ilFrom 29.4.78 to Rs. 200/- per quintal 
21.8.85 @d- 
(ii)From22.8.85 Rs.4001-perquintal 
onwards (dry). 
(i)Frorn 29.4.78 ta Rs. 2.50 per quintal 
2 1.8.85 (Dw). 
(ii)From 22.8.85 to Rs. 51- per quintal 
23.4.91 my) 
(iji)From 24.4.9 1 Rs. 101- per quintal 
onwards (Dry). 
(i)From 29.4.78 to Rs. 25/- per quintal 
2 1.8.85 (D~Y). 
(ii)From22.8.85 Rs.501-perquintal 
onwards. my) 
(j)From 23-4-78 to Rs.5/- per quintal 
21.8.85 (Dry). 
(ii)From 22.8.85 to Rs. 101- per quintal 
23.4.91 (Dw) 



(iii)From 24.4.9 1 &. 5 0/- per quinlal 
onwards Pv). 

Juglansregia(Akhr0tand (i)From29.4.78 to Rs. 101-per quintal 
fruit) bark 21.8.85. pry)- . 

(ii) From 22.8.85 to Rs 201- per quintal 
23.4.91 (Dry)- 
(iii)From24.4.91 Rs. 1001-perquintal 
onwards @v). 

MerchelIa escuIcnla (i)From 29.4.78 to Rs. 2000/-per quintal 
(Guclihie) 21.8.85 (Dry)- 

($From 22.8.85 to Rs.4000/- per quintal 
25.4.89 (Dry) ' 

(iii)From 26.4.89 Rs.3000/- per quintat 
24.4.9 1 (Dry)- 
O From 24.4.9 1 k. 5000/- per 
to 31.5.91 mtd 
(v) From I .6.91 h. 30001- per 
onwards. s;ntd (Dry). 

Picrothiza Karrosa (i)From 29-4-78 to Rs. 251- per q u M  
(Kaur, Karu) 21.8.85 (Dry). 

(ii)From 22.8.85 to lis. 501- per quintal 
onwards Wry)- 

Rauwolfia Serpantina (i)Frorn 29.4.78 to Rs. 250 per quintal 
(RauwoUia) 21.8.85 @Y). 

(ii)From 22.8.85 to Rs. 5001- pcr quintal 
23.4.9 1 (Dry) 
(iii)From 24.4.9 I Rs. 7501- per quintal 
onwards @w>. 

S aussurca Lappa (Kuth) (i)From 29.4.78 to Rs. 151- pcr quintal 
21.8.85 @ry>. 
(ii)From22.8.85 Rs.301-perpinid 
onwards (Dry). . 

Tcrminala Chebula (Hara (i)From 29.4.78 to &. 1 01- per quintd 
h i t ) .  21.8.85 (m). 

(ii)From 22.8.85 to Rs. 201- per quintal 
23.4.9 1 (Dry) 
(iii)From 24.4.91 Rs. 40/- per quintal 
onwards (Dry). 

Violserpens Violaedorata (i)Frorn 29.4.78 to Rs. 50 per quintaI 
(Banafsha) 21.8.85 @.y). 

@)From 22.8.85 Rs. 1001- per quintal 
onwards @rd- 

Reedla (i)From 29.4.78to Rs. lo/-perquintal 
21.8.85 (Dry). 



(r) ChiIgom 

(s) Terminals Bclerica 
(8ehra Fruit). 

(t) Bhabar Grass 

18. (a) Bricks 

(b) Lime Stone 

(d) Sand 

(ii)From 22.8.85 Rs. 401- p a  quintal 
onwards @Yl. 
(1)Frorn 29.4.78 to Rs. 75/-per quintal 
27.8.85 (Dry) - 
($From 22.8.85 Rs. 1501- per quintal 
onivards (Dry)- 
(i)From 2 9.4.78 to Rs. t Of- per quintal 
21.8.85 pry>- 
(ii)From 22.8 -85 to &. 20/- per quintal 
23.4.91 (Dry) 
(%)From 24.4.9 I Rs. 401- per quintaI 
onwards 
(i)From 29.4.78 to Rs. 0.50 per qlintaI 
21.8.85 0%)- 
(ii)From 22.8.85 to Re. I /- per quintal 
23.4.91 @%I 
(iii)From 24.4.9 I Rs. 51- per Quintal 
onwards (Dry). 
(i)From 22.8.85 to Rs. 25/- per thousand 
23.4.9 1 
(ii)From 24.4.9 1 Rs. 3 01-per thousand. 
onwards 
(i)From22.8.85to Rs. 1Olperton. 
16.12.85 
(ii)From17.12.85 Rs.51-perton. 
to 30.4.88 
(iii)From 1.5.88.to Rs. 101-perfon. 
23.4.91 
(iv)From24.4.91 Rs.501-perton. 
to 3 1.5.9 1 
(v)Fr~ml.6.91 b.25/-pcrtonm 
onwards 
(i)From 22.8.85 to Rs. 5)- per ton. 
23.4.91 
(ii) From 24.4.9 1 to Rs. 101- per ton. 
30.10.94 
(iii) From 3 1.1 0.94 Rs. 51- per ton. 
on wards 
(i)From 22.8.85.to Rs. 51- per ton. 
23.4.91 
(ii) Froin 24.4.91 to Rs. 101- per ton. 
30.10.94 
(v) From 3 1.10.94 Rs. 51- pcr ton.. 
onwards 



(e) Other minor minerals 

19. Cement 

20. Brick bats 

22. All types of yam (excluding 
woolen yarn). 

23. Prepared explosives, safcty 
fuses, detonating fuscs, 

.(i)From 22.8.85 to 
23.4.91 
(ii) From 24.4.9 1 
onwards 
(i)From 22.8.85 to 
30.4.88 
(ii)From 1 S.88.h 
23.4.91 
(iii) From 24.4.91 
to 30.5.34 
(iv) From 31.5.94 
onwards 
{QFrorn 24.4.9 1 to 
31.5.91 
(ii) From 1.6.91 
onwards 
(j)From 23.9.9 I to 
27.10.94 
(ii)From 28.10.94 
to onwards 
(i) From 3 I -5.94 to 
31.7.94 
(3 From 1.8.94 
onwards 
From 31 -5.94 
onwards 

Rs. 5/- per ton. 

Rs. lo/- pcr ton 

Re I I per bag of 
50 Kg. 
Re. 1.50/- per bag 01 
50 Kg.. 
Rs. 2/- per bag of 
SO Kg. 
k. 3/- per bag of 
50 Kg. 
Rs. 201- per ton. 

Rs. 1 51- per ton.. 

Rs. 30/- per ton 

Rs. 601- per ton 

0.75 paise pcr Kg. or 
part thereof. 
0.20 paise per Kg. or 
part thereof. 
Rs. 5/- pcr Kg. or 
part thereof. 

detonating caps, detonators and 
propellant powder. 

Note.. In ths Schedule the w a d  "onwards" shall mean the period wding on the day 
immediately before thc appoinled day. 

THE HIMACHAL PRADESA TAX ON LUXURES (IN HOTELS AND 
LODGING HOUSES) AMENDMENT ACT, 1999 

W Y G E M F N T  OF SECTIONS 

Sections: 

I .  Short title. 

2. Amendment of scction 2. 
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 27. Meter Mechanic 
 28. Technical Mechanic 
 29. Junior Office Assistant (IT) 
 30.   Junior Draughtsman/Assistant Draughtsman 
 31. Clerk/Junior Assistant 
 32. Data Entry Operator 
 33. Ferro Printer 
 34. Laboratory Technician 
 35. Technician (Carpenter, Mason, Blacksmith, Electrician, Fitter/Plumber, & Mechanic) 
 36. Male and Female Health Worker 
 37. Tailoring Teacher 
 

___________ 
 

SCHEDULE-IV 
[See section 5(1)] 

 
Sl. No.      Name of Service   
    1                 2 
 
   1. Architect Planner 
   2. Corporation Health Officer/Health Officer 
   3. Town Planner 
   4. Veterinary Public Health Officer 
   5. Law Officer 
   6. Planning Officer 
   7. Naib Tehsildar 
   8. Veterinary Pharmacist 
   9. Deputy Controller Accounts 
 10. Section Officer (F&A) 
 11. Assistant Architect Planner 
 12. Kanungo 
 13. Patwari.”. 
 
 7. Repeal and savings.—(1) The Himachal Pradesh Municipal Services (Amendment) 
Ordinance, 2023 (3 of 2023) is hereby repealed. 
 
 (2) Notwithstanding such repeal any action taken or anything done under the Ordinance so 
repealed, shall be deemed to have been done or taken under the corresponding provisions of this 
Act. 
 

_________ 

 
fof/k foHkkx 

 
vf/klwpuk 

 
f'keyk&2] 20 UkoEcj] 2023 

 
 la[;k% ,y0,y0vkj0&Mh0¼6½&18@2023&yst-&&fgekpy izns'k ds jkT;iky us Hkkjr ds lafo/kku 
ds vuqPNsn 200 ds v/khu iznRr 'kfDr;ksa dk iz;ksx djrs gq, fgekpy izns'k ¼lM+d }kjk dfri; eky ds 
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ogu ij½ djk/kku la'kks/ku fo/ks;d] 2023 ¼2023 dk fo/ks;d la[;kad 13½ dks fnukad 16&11&2023 dks 
vuqeksfnr dj fn;k gS rFkk vuqPNsn 348 ds [k.M ¼3½ ds v/khu] fo/ks;d ds vaxzsth ikB dks jkti=] 
fgekpy izns'k esa izdkf'kr djus ds fy, izkf/k—r dj fn;k gSA vr% mijksDr fo/ks;d dks o"kZ 2023 ds 
vf/kfu;e la[;kad 13 ds :i esa vaxszth izkf/k—r ikB lfgr jkti= ¼bZ&xtV½ fgekpy izns'k esa izdkf'kr 
fd;k tkrk gSA 
 

vksn'k }kjk] 
 

 'kjn dqekj yxoky] 
lfpo ¼fof/k½A 

&&&&&&& 
 

fgekpy izns'k ¼lM+d }kjk dfri; eky ds ogu ij½ djk/kku la'kks/ku  
vf/kfu;e] 2023 

 
/kkjkvksa dk Øe 

 
/kkjk% 
 
 1- laf{kIr ukeA 
 
 2- /kkjk 3 dk la'kks/kuA 

&&&&&& 
 

2023 dk vf/kfu;e la[;kad 13 
 

fgekpy izns'k ¼lM+d }kjk dfri; eky ds ogu ij½ djk/kku la'kks/ku vf/kfu;e] 2023 
 

¼ekuuh; jkT;iky egksn; }kjk rkjh[k 16 uoEcj] 2023 dks ;Fkk vuqeksfnr½ 
 

 fgekpy izns'k ¼lM+d }kjk dfri; eky ds ogu ij½ djk/kku vfèkfu;e] 1999 ¼1999 dk 
vf/kfu;e la[;kad 16½ dk vkSj la'kks/ku djus ds fy, vf/kfu;eA 
 
 Hkkjr x.kjkT; ds pkSgÙkjosa o’kZ esa fgekpy izns'k fo/kku lHkk }kjk fuEufyf[kr :i esa ;g 
vf/kfu;fer gks %& 
 
 1- laf{kIr uke-&&bl vf/kfu;e dk laf{kIr uke fgekpy izns'k ¼lM+d }kjk dfri; eky  ds 
ogu ij½ djk/kku la'kks/ku vf/kfu;e] 2023 gSA 
 
   2-  /kkjk 3 dk la'kks/ku-&&fgekpy izns'k ¼lM+d }kjk dfri; eky ds ogu ij½ djk/kku 
vf/kfu;e] 1999 dh /kkjk 3 esa] & 
 

 ¼i½  mi&/kkjk ¼1½ ds LFkku ij fuEufyf[kr j[kk tk,xk] vFkkZr~%& 
 
  ^^¼1½ bl vf/kfu;e ds micU/kksa ds v/khu jgrs gq, ;kaf=d ;ku ;k NdM+k ds ek/;e ls lM+d 

}kjk ogu fd, x, vuqlwph&1 ds LraHk ¼2½ esa fofufnZ"V izR;sd izdkj ds eky ij 
vuqlwph&1 ds LraHk ¼3½ esa ;FkkfofufnZ"V njksa ij dj mn~x`ghr fd;k tk,xk vkSj jkT; 
ljdkj dks lanÙk fd;k tk,xkA**A 

  
 ¼ii½  mi/kkjk ¼2½ dk yksi fd;k tk,xkA 
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AUTHORITATIVE ENGLISH TEXT 

  
THE  HIMACHAL  PRADESH  TAXATION  (ON  CERTAIN  GOODS  CARRIED BY  

ROAD)  AMENDMENT  ACT,  2023 
 

ARRANGEMENT OF SECTIONS 
 
Sections: 
 1.  Short title . 
 2.  Amendment of Section 3.  
 

___________ 
Act No. 13 of 2023 

 
THE  HIMACHAL  PRADESH  TAXATION  (ON  CERTAIN GOODS  CARRIED  BY  

ROAD)  AMENDMENT  ACT,  2023 
 

(As ASSENTED TO BY THE HON'BLE GOVERNOR ON 16TH NOVEMBER, 2023) 
 

AN 
 

ACT 
 

 further to amend the Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act, 
1999 (Act No. 16 of 1999). 
 
 BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fourth Year 
of the Republic of India as follows:—  
 
      1.  Short title.— This Act may be called the Himachal Pradesh Taxation (on Certain Goods 
Carried by  Road) Amendment Act, 2023. 
 
  2.   Amendment of Section 3.—In Section 3 of the Himachal Pradesh Taxation (on Certain 
Goods Carried by Road) Act,1999;  
 
  (i) in sub-section (1), for the words “except railways and airways”, the words “at the 

rates as specified in column (3) of Schedule-I” shall be substituted; and  
 
   (ii)    sub-section (2) shall be omitted.   
 

__________     
 

TOWN AND COUNTRY PLANNING DEPARTMENT  
HIMACHAL PRADESH 

 
FORM -5 

(See rule -8) 
 

NOTICE OF PUBLICATION OF EXISTING LAND USE MAP 
 

Shimla,  the 24th November, 2023 
 

 No. HIM/TP/PJT/ Sh. Naina Devi Ji-PA/2018/Vol-I/6168-90.—In exercise of the powers 
vested under sub-section (1) of Section 15 of the Himachal Pradesh Town and Country Planning 
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Act, 1977 (Act No. 12 of 1977), notice is hereby given that the Existing Land Use Map for Sh. 
Naina Devi Ji Planning Area has been prepared under sub-section (1) of Section 15 of the Act 
ibid and a copy thereof is available for inspection during office hours in the following offices:— 
 
 1. The Director, 
  Town and Country Planning Department, 
  Nagar Yojana Bhawan, Block No. 32-A, Vikas Nagar, 
  Kasumpati, Shimla, Himachal Pradesh-171009. 
 
 2. The Assistant Town Planner, 
  Sub-Divisional Town Planning Office, 
  Bilaspur, District Bilaspur, Himachal Pradesh. 
 
 3. The Executive Officer, 
  Municipal Council, Sh. Naina Devi Ji, 
  District Bilaspur, Himachal Pradesh. 
 
 If there be any objection or suggestion with respect to the Existing Land Use Map so 
prepared, it should be sent in writing to the Director, Town and Country Planning Department, 
Nagar Yojana Bhawan, Block No. 32-A, Vikas Nagar, Kasumpati, Shimla, Himachal Pradesh-
171009 or to the Assistant Town Planner, Sub-Divisional Town Planning Office, Bilaspur, District 
Bilaspur, Himachal Pradesh or to the Executive Officer, Municipal Council, Sh. Naina Devi Ji, 
District Bilaspur, Himachal Pradesh, within a period of thirty days from the date of publication of 
this Notice in the Official Gazette of Himachal Pradesh. 
 
 Any objection or suggestion which may be received from any person with respect to the 
said Existing Land Use Map before the period specified above will be considered by the   Director. 
 
Place: Shimla  
 
Date: 24-11-2023 

      Sd/- 
                     Director, 

                         Town and Country Planning Deptt. 
              Himachal Pradesh, Shimla-171009. 

 
 

_________ 
 
 

FORESTS  DEPARTMENT 
  

NOTIFICATION 
 

Shimla-2, the 10th November, 2023 
 

          
 No. FFE-B-A (4)-2/2015-L.—In exercise of the power conferred by Section 6 of the H.P. 
Forest Produce (Regulation of Trade) Act, 1982 read with Rule-5 of H.P. Forest Produce 
(Regulation of Trade) Rules, 1982, the Governor Himachal Pradesh is pleased to constitute the 
following Advisory Committee for the year 2024-25 in respect of each Forest Division to advise 
the State Government in the matter of fixation from time to time of a fair and reasonable price at 
which forest produce offered for sale by the owners be purchased by the H.P. State Forest 
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Development Corporation, an agent of the State Government and also on such matters as may be 
referred to them by the State Government:— 
 
 

Sl. 
No. 

Particulars Remarks 

1. Divisional Forest Officer  of   the concerned Division Chairman-cum-Convener 

2. Representative   of  Deputy Commissioner of the area, 
not below the rank of Tehsildar, to be nominated by 
concerned Deputy Commissioner. 

Member 

 

3. Two  Pradhans  of  the Gram Panchayat of the area  due  
for  felling  under the Approved Ten Years  Felling  
Programme formulated under Section 4 of the H.P. Land 
Preservation Act, 1978,  to  be  nominated   by  the  
concerned CCFs/ CFs. 

Members 
 

4. Representative of the Managing Director, H.P. State 
Forest Dev. Corporation Ltd., not below the rank of 
Assistant Manager. 

Member 

 
 
 The Chairman-cum-Conveners of the Advisory Committees are directed to convene the 
meeting of the Committee and do needful as per Section 6 of the H.P. Forest Produce (Regulation 
of Trade) Act, 1982 read with Rule-5 of H.P. Forest Produce (Regulation of Trade) Rules, 1982. 
The recommendations of the Advisory Committees be forwarded to the Government through 
proper channel before 15th January, 2024. 
                           

By order, 
 

                           Dr. AMANDEEP GARG  
                   Secretary (Forests).  

_________ 

 
  c vnkyr rglhynkj ,oa lgk;d lekgrkZ izFke Js.kh] lU/kksy rglhy lU/kksy]  

ftyk e.Mh ¼fg0iz0½ 
 
eqdíek  % uke nq#Lrh 
 
fely uEcj % 29@2023  rkjh[k nk;j % 16&11&2023       rkjh[k is'kh % 12&12&2023  
 
 Jh lqjsUnz iky iq= jka>k jke] fuoklh xkao pkSyx< fupyk] Mkd?kj pkSyx<] rglhy lU/kksy] 
ftyk e.Mh ¼fg0iz0½  - - izkFkhZA 
   -  

cuke 
 

 vke turk  - - izR;kFkhZA 
 
v/khu /kkjk 37¼2½ Hkw&jktLo vf/kfu;e] 1954 ds rgr vkosnu&i=A 
 
 Jh lqjsUnz iky iq= jka>k jke] fuoklh xkao pkSyx< fupyk] Mkd?kj pkSyx< rglhy lU/kksy] ftyk 
e.Mh ¼fg0iz0½ }kjk leLr vkSipkfjdrkvksa lfgr bl U;k;ky; esa izLrqr vkosnu&Ik= esa mYys[k fd;k gS 




